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RAJYA SABHA 
Thursday, the 10th August, 2023 /19 Sravana, 1945 (Saka) 

 
The House met at eleven of the clock, 

MR. CHAIRMAN in the Chair. 
 

BIRTHDAY GREETINGS 
 

MR. CHAIRMAN: Hon. Members, I take the opportunity to wish birthday greetings to 
hon. Member of Parliament, Shri Nabam Rebia.  A prominent political personality 
from Arunachal Pradesh, Shri Rebia served in Rajya Sabha earlier in 1996 and 2002. It 
is his third term in this august House since June, 2020. He had been a Member of 
Arunachal Pradesh Legislative Assembly for two terms, 2009-14 and 2014-19, and 
had served as the Speaker of the Assembly from June 2014 to 2016.  He had also 
been the Political and Legal Adviser to the Chief Minister of Arunachal Pradesh. He is 
married to Shrimati Nabam Dumsap and have two sons, Nabam Takar and Nabam 
Legia, and two daughters, Nabam Kasmin and Nabam Ninung. On my and your 
behalf, I wish him a long, healthy and happy life, and extend our greetings to his 
family and friends.   
     

 
 

PAPERS LAID ON THE TABLE 
 

MR. CHAIRMAN:  Now, Papers to be laid on the Table. 
 

Notifications of the Ministry of Personnel, Public Grievances and Pensions  
 
कािर्मक, लोक िशकायत और पȂशन मंतर्ालय मȂ राज्य मंतर्ी (डा. िजतेन्दर् िंसह) : महोदय, मȅ 
अिखल भारतीय सेवा अिधिनयम, 1951 की धारा 3 की उप-धारा (2) के अधीन कािर्मक, लोक 
िशकायत और पȂशन मंतर्ालय (कािर्मक एवं Ģिशक्षण िवभाग) की िनÇनिलिखत अिधसूचनाओं की 
एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता हंू:— 

(1) G.S.R. 555 (E), dated the 26th July, 2023, publishing the Indian Police 
Service (Fixation of Cadre Strength) Second Amendment Regulations, 
2023.  

[Placed  in Library. See No. L.T. 9948/17/23] 
 



 
 

(2) G.S.R. 556 (E), dated the 26th July, 2023, publishing the Indian Police 
Service (Pay) Second Amendment Rules, 2023.  

[Placed  in Library. See No. L.T. 9949/17/23] 
 

(3) (3) G.S.R. 562 (E), dated the 28th July, 2023, publishing the All India 
Services (Leave) Amendment, Rules, 2023. 

[Placed  in Library. See No. L.T. 9946/17/23] 
 
I. Notifications of the Ministry of Law and Justice 
II. Report and Accounts (2020-21) of the Sangeet Natak Akademi, New Delhi and 
related Papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN): Sir, on behalf of my colleague, Shri Arjun Ram Meghwal, I lay 
on the Table: - 
 
I. A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Law and  Justice (Department of Legal Affairs), under  Section 32 of the India 
International Arbitration Centre Act, 2019:— 
 (1) G.S.R. 108 (E), dated the 17th February, 2023, publishing the New Delhi 

International Arbitration Centre (Number of Posts and Recruitment of 
Registrar, Counsel and other Officers and Employees) Amendment Rules, 
2023. 

 (2) G.S.R. 109 (E), dated the 17th February, 2023, publishing the New Delhi 
International Arbitration Centre (Terms and Conditions and the Salary and 
Allowances payable to Chairperson and Full-time Members) Amendment 
Rules, 2023. 

 (3) G.S.R. 110 (E), dated the 17th February, 2023, publishing the New Delhi 
International Arbitration Centre (Form of Annual Statement of Accounts) 
Amendment Rules, 2023. 

 (4) G.S.R. 111 (E), dated the 17th February, 2023, publishing the New Delhi 
International Arbitration Centre (Travelling and other Allowances Payable to 
Part-time Members) Amendment Rules, 2023. 

 (5) No. A-60011/3/2023-IIAC, dated the 31st March, 2023, publishing the India 
International Arbitration Centre (Transaction of Business) Regulations, 2023. 
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 (6) No. A-60011/3/2023-IIAC, dated the 31st March, 2023, publishing the India 
nternational Arbitration Centre (Criteria for Admission to the Panel of 
Arbitrators) Regulations, 2023. 

[Placed  in Library. For (1) to (6) See No. L.T. 10054/17/23] 
 
   II. A copy each (in English and Hindi) of the following papers:— 
 (a) Annual Report and Accounts of the Sangeet Natak Akademi, New Delhi, for 

the year 2020-21, together with the Auditor's Report on the Accounts.     
 (b) Review by Government on the working of the above Akademi. 

(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 
above. 

[Placed in Library. See No. L.T. 10055/17/23] 
 
I. Notifications of the Ministry of Environment, Forest and Climate Change 
II. Report and Accounts (2021-22) of IPIRTI, Bengaluru and related Papers 
 
पयार्वरण, वन और जलवायु पिरवतर्न मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अिǚनी कुमार चौबे): महोदय, 
मȅ िनÇनिलिखत पतर् सभा पटल पर रखता हंू:— 

I. (i) A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Environment, Forest and Climate Change, issued under sub-section (1) 
and clauses (v) and (xiv) of sub-section (2) and sub-section (3) of  Section 3 of the 
Environment (Protection) Act, 1986, along with Delay Statements:— 
1. S.O.  27 (E), dated the 3rd January, 2019, notifying a certain area from the 

boundary of Aner Dam Wildlife Sanctuary, in the State of Maharashtra, as the 
Aner Dam Wildlife Sanctuary Eco-sensitive Zone. 

2. S.O.  213 (E), dated the 17th January, 2022, notifying a certain area around 
the boundary of Bor Tiger Reserve, in the State of Maharashtra, as the Eco-
sensitive Zone. 

3. S.O. 668 (E), dated the 28th February, 2017, notifying a certain area around 
the boundary of  Lonar Wildlife Sanctuary, in the State of Maharashtra, as the 
Lonar Wildlife Sanctuary, Eco-sensitive Zone. 

4. S.O.  837 (E), dated the 16th March, 2017, notifying a certain area around the 
boundary of the Umred Karhandla Wildlife Sanctuary, in the State of 
Maharashtra, as the Umred Karhandla Wildlife Sanctuary  Eco-sensitive Zone.  

5. S.O.  918 (E), dated the 25th February, 2021, notifying a certain area around 
the boundary of Tamhini Wildlife Sanctuary, in the State of Maharashtra, as the 
Tamhini Wildlife Sanctuary Eco-sensitive Zone. 
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6. S.O.  1175 (E), dated the the 13th April, 2017, notifying a certain area around 
the boundary of  Bhamragarh Wildlife Sanctuary, in the State of Maharashtra, 
as the Bhamragarh Wildlife Sanctuary Eco sensitive Zone. 

7. S.O.  1196 (E), dated the 12th March, 2021, notifying a certain area around the 
boundary of Katepurna Wildlife Sanctuary, in the State of Maharashtra, as the 
Katepurna Wildlife Sanctuary Eco-sensitive Zone. 

8. S.O.  1221 (E), dated the 8th March, 2019, notifying a certain area around the 
boundary of Yawal Wildlife Sanctuary, in the State of Maharashtra, as the Eco-
sensitive Zone. 

9. S.O.  1222 (E), dated the 8th March, 2019, notifying a certain area around the 
boundary of Sunabeda Wildlife Sanctuary, in the State of Odisha, as the Eco-
sensitive Zone. 

10. S.O.  1311 (E), dated the 26th April, 2017, notifying a certain area from the 
boundary of the Keibul Lamjao National Park, in the State of Manipur, as the 
Keibul Lamjao National Park Eco-sensitive Zone. 

11. S.O.  1367 (E), dated the 28th April, 2017, notifying a certain area around the 
boundary of  Kalsubai Harishchandragad Wildlife Sanctuary, in the State of 
Maharashtra, as the Kalsubai Harishchandragad Wildlife Sanctuary Eco-
sensitive Zone. 

12. S.O.  1565 (E), dated the 15th May, 2017,  notifying a certain area from the 
boundary of  Yashvantrao Chavan Sagareshwar Wildlife Sanctuary, in the 
State of Maharashtra, as the Yashvantrao Chavan Sagareshwar Wildlife 
Sanctuary Eco-sensitive Zone.  

13. S.O.  1603 (E), dated the 17th May, 2017, notifying a certain area from the 
boundary Phansad Wildlife Sanctuary, in the State of Maharashtra, as the 
Phansad Wildlife Sanctuary Eco-sensitive Zone. 

14. S.O.  1604 (E), dated the 17th May, 2017, notifying a certain area from the 
boundary of the Dyanganga Wildlife Sanctuary, in the State of Maharashtra, as 
the Dyanganga Wildlife Sanctuary Eco-sensitive Zone. 

15. S.O.  1654 (E), dated the 19th May, 2017, notifying a certain area on the 
landward side of the Balukhanda-Konark Wildlife Sanctuary, in the State of 
Odisha, as the Balukhanda-Konark Wildlife Sanctuary Eco-sensitive Zone. 

16. S.O.  1751 (E), dated the 31st May, 2017, notifying a certain area from the 
boundary of Yedshi Ramling Ghat Wildlife Sanctuary, in the State of 
Maharashtra, as the Yedshi Ramling Ghat Wildlife Sanctuary Eco-sensitive 
Zone. 

17. S.O.  1752 (E), dated the 31st May, 2017, notifying a certain area around the 
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boundary of Gangewadi New Great India Bustard Wildlife Sanctuary, in the 
state of Maharashtra, as the Gangewadi New Great India Bustard Wildlife 
Sanctuary Eco-sensitive Zone. 

18. S.O.  1814 (E), dated the 7th June, 2017, notifying a certain area from the 
boundary of  Debrigarh Wildlife Sanctuary, in the State of Odisha, as the 
Debrigarh Wildlife Sanctuary Eco-sensitive Zone. 

19. S.O.  1816 (E), dated the 7th June, 2017, notifying a certain area from the 
boundary of Nongkhyllem Wildlife Sanctuary, in the State of Meghalaya, as the 
Nongkhyllem Wildlife Sanctuary Eco-sensitive Zone. 

20. S.O.  1966 (E), dated the 14th June, 2019, notifying a certain area around the 
boundary of Pualreng Wildlife Sanctuary, in the State of Mizoram, as the Eco-
sensitive Zone. 

21. S.O.  1967 (E), dated the 14th June, 2019, notifying a certain area around the 
boundary of Tawi Wildlife Sanctuary, in the State of Mizoram, as the Eco-
sensitive Zone. 

22. S.O.  2146 (E), dated the 6th July, 2017, notifying a certain area of  Jiri-Makru 
Wildlife Sanctuary, in the State of Manipur, as the Jiri-Makru Wildlife Sanctuary 
Eco-sensitive Zone. 

23. S.O.  2165 (E), dated the 27th June, 2019, notifying a certain area around the 
boundary of  Thorangtlang Wildlife Sanctuary, in the State of Mizoram, as the 
Thorangtlang Wildlife Sanctuary Eco-Sensitive Zone. 

24. S.O.  2202 (E), dated the 12th July, 2017,  notifying a certain area around the 
boundary of  Jaikawadi Bird Sanctuary, in the State of Maharashtra, as the 
Jaikawadi Bird Sanctuary Eco-sensitive Zone. 

25. S.O.  2358 (E), dated the 4th July, 2019, notifying a certain area around the 
boundary of Murlen National Park, in Champhai district in the State of 
Mizoram, as the Eco-sensitive Zone. 

26. S.O.  2359 (E), dated the 4th July, 2019, notifying a certain area around the 
boundary of Lengteng Wildlife Sanctuary, in the State of Mizoram, as the Eco-
sensitive Zone. 

27. S.O.  2407 (E), dated the 18th June, 2021, notifying a certain area around the 
boundary of Karanja Sohal Blackbuck Wildlife Sanctuary, in the State of 
Maharashtra, as the Eco-sensitive Zone. 

28. S.O.  2519 (E), dated the 15th July, 2019, notifying a certain area around the 
boundary of Dampa Tiger Reserve, in the State of Mizoram, as the Eco-
sensitive Zone.  

29. S.O.  2539 (E), dated the 9th August, 2017, notifying a certain area around the 

[ 10 August, 2023 ] 5



 
 

boundary of Kuldiha Wildlife Sanctuary in the State of Odisha as the Kuldiha 
Wildlife Sanctuary Eco-sensitive Zone. 

30. S.O.  2633 (E), dated the 6th August, 2020, notifying a certain area around the 
boundary of the Bhimashankar Wildlife Sanctuary, in the State of Maharashtra, 
as the Bhimashankar Wildlife Sanctuary Eco-sensitive Zone. 

31. S.O.  2906 (E), dated the 9th September, 2016, notifying a certain area around 
the boundary of Chandaka Dampara Wildlife Sanctuary, in the State of Odisha, 
as the Chandaka Dampara Wildlife Sanctuary Eco-sensitive Zone. 

32. S.O.  2942 (E), dated the 6th September, 2017, notifying a certain area around 
the boundary of Narpuh Wildlife Sanctuary, in the State of Meghalaya, as the 
Narpuh Wildlife Sanctuary Eco-sensitive Zone. 

33. S.O.  3029 (E), dated the 13th September, 2017, notifying a certain area 
around the boundary of Pench National Park and Mansinghdeo Wildlife 
Sanctuary, in the State of Maharashtra, as the Pench National Park and 
Mansinghdeo Wildlife Sanctuary Eco-sensitive Zone. 

34. S.O.  3149 (E), dated the 30th August, 2017, notifying a certain area around 
the boundary of  Badrama and Khalasuni Wildlife Sanctuaries, in the State of 
Odisha, as the Eco-sensitive Zone. 

35. S.O.  3249 (E), dated the 11th September, 2019, notifying a certain area 
around the boundary of Tadoba-Andhari Tiger Reserve, in the State of 
Maharashtra, as the Tadoba-Andheri Tiger Reserve Eco-sensitive Zone. 

36. S.O.  3250 (E), dated the 11th September, 2019, notifying a certain area 
around the boundary of Tungareshwar Wildlife Sanctuary, in the State of 
Maharashtra, as the Tungareshwar Wildlife Sanctuary Eco-sensitive Zone. 

37. S.O.  3307 (E), dated the 26th October, 2016, notifying a certain area around 
the boundary of the Kailam Wildlife Sanctuary, in the State of Manipur, as the 
Kailam Wildlife Sanctuary Eco-sensitive Zone. 

38. S.O.  3309 (E), dated the 26th October, 2016, notifying a certain area around 
the boundary of the Zeilad Wildlife Sanctuary, in the State of Manipur, as the 
Zeilad Wildlife Sanctuary Eco-sensitive Zone.  

39. S.O.  3310 (E), dated the 26th October, 2016, notifying a certain area around 
the boundary of  the Yangoupokpi Lokchao Wildlife Sanctuary, in the State of 
Manipur, as the Yangoupokpi Lokchao Wildlife Sanctuary Eco-sensitive Zone. 

40. S.O.  3595 (E), dated the 30th November, 2016, notifying a certain area 
around the boundary of Painganga Wildlife Sanctuary, in the State of 
Maharashtra, as the Painganga Wildlife Sanctuary Eco-sensitive Zone. 

41. S.O.  3630 (E), dated the 15th October, 2020, notifying a certain area around 
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the boundary of Radhanagari Wildlife Sanctuary, in the State of Maharashtra, 
as the Radhanagari Wildlife Sanctuary Eco-sensitive Zone. 

42. S.O.  3645 (E), dated the 5th December, 2016, notifying a certain area around 
the boundary of Sanjay Gandhi National Park, in the State of Maharashtra, as 
the Sanjay Gandhi National Park Eco-sensitive Zone. 

43. S.O.  3996 (E), dated the the 9th December, 2016, notifying a certain area 
around the boundary of Gautala Autramghat Wildlife Sanctuary, in the State of 
Maharashtra, as the Gautala Autramghat Wildlife Sanctuary Eco- sensitive 
Zone. 

44. S.O.  4004 (E), dated the 5th November, 2020, amending the Principal 
Notification No. S.O. 3645 (E), dated the 5th December, 2016, by substituting 
certain entries, as mentioned therein, in that Notification. 

45. S.O.  4028 (E), dated the 14th December, 2016, notifying a certain area 
around the boundary of the Bunning Wildlife Sanctuary, in the State of 
Manipur, as the Bunning Wildlife Sanctuary Eco-sensitive Zone. 

46. S.O.  4205 (E), dated the 28th December, 2016, notifying a certain area 
around the boundary of Gugamal National Park, Melghat Sanctuary, Wan 
Sanctuary, Ambabarwa Sanctuary and Narnala Sanctuary, in the state of 
Maharashtra, as the Melaghat Tiger Reserve Eco-Sensitive zone.  

47. S.O.  4293 (E), dated the 14th October, 2021, notifying a certain area around 
the boundary of Thane Creek Flamingo Sanctuary, in the State of 
Maharashtra, as the Thane Creek Flamingo Sanctuary Eco-sensitive Zone.  

48. S.O.  4372 (E), dated the 6th December, 2019, notifying a certain area around 
the boundary of Khawnglung Wildlife Sanctuary, in the State of Mizoram, as 
the Khawnglung Wildlife Sanctuary Eco-sensitive Zone. 

49. S.O.  4444 (E), dated the 11th December, 2019, notifying a certain area 
around the boundary of the Nandankanan Wildlife Sanctuary, in the State of 
Odisha, as the Nandankanan Wildlife Sanctuary Eco-sensitive Zone. 

50. S.O.  4892 (E), dated the 19th September, 2018, notifying a certain area 
around the boundary of Tipeshwar Wildlife Sanctuary, in the State of 
Maharashtra, as the Tipeshwar Wildlife Sanctuary Eco-sensitive Zone. 

[Placed in Library. For (1) to (50) See No. L.T. 9884/17/23] 
 
(ii) A copy (in English and Hindi) of the following Notifications of the Ministry of 

Environment, Forest and Climate Change, under Section 26 of the Environment 
(Protection) Act, 1986:— 
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(1) G.S.R. 522 (E), dated the 18th July, 2023, publishing a Corrigendum to the 
Notification No. G.S.R. 499 (3), dated the 11th July, 2023. 

[Placed in Library. See No. L.T. 9885/17/23] 
 

(2) G.S.R. 500 (E), dated the 12th July, 2023, publishing the Hazardous and 
Other Wastes (Management and Transboundary Movement) Amendment 
Rules, 2023. 

(3) G.S.R. 534 (E), dated the 24th July, 2023, publishing the E-Waste 
(Management) Second Amendment Rules, 2023. 

[Placed in Library. For (2) and (3) See No. L.T. 9979/17/23] 
 

(4) G.S.R. 282 (E), dated the 11th April, 2023, amending the Principle Notification 
No. G.S.R. 45(E), dated the 19th January, 2018, by substituting certain 
entries, as mentioned therein, in that Notification. 

[Placed in Library. See No. L.T. 9760/17/23] 
 

(5) G.S.R. 373 (E), dated the 17th May, 2023, publishing the Environment 
(Protection) Amendment Rules, 2023. 

(6) G.S.R. 376 (E), dated the 19th May, 2023, publishing the Environment 
(Protection) Second Amendment Rules, 2023. 

(7) G.S.R. 414 (E), dated the 5th June, 2023, publishing the Environment 
(Protection) Third Amendment Rules, 2023. 

(8) G.S.R. 435 (E), dated the 14th June, 2023, publishing a Corrigendum to the 
Notification No. G.S.R. 373 (E), dated the 17th May, 2023. 

(9) G.S.R. 436 (E), dated the 14th June, 2023, publishing the Environment 
(Protection) Fourth Amendment Rules, 2023. 

(10) G.S.R. 499 (E), dated the 12th July, 2023, publishing the Environment 
(Utilisation of Crop Residue by Thermal Power Plants) Rules, 2023. 

[Placed in Library. For (5) to (10) See No. L.T. 9759/17/23] 
 

(11) S.O. 3984 (E), dated the 24th August, 2022, publishing the Battery Waste 
Management Rules, 2022, along with Delay Statement. 

[Placed in Library. See No. L.T. 9886/17/23] 
 
(iii) A copy (in English and Hindi) of the Ministry of Environment, Forest and 

Climate Change Notification No. S.O. 6169 (E), dated the 30th December, 2022, 
amending the Principal Notification No. S.O. 5481 (E), dated the 31st December, 
2021 by substituting/inserting certain entries in that Notification,  issued under sub-
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section (1) and clause (v) of sub-section (2) of  Section 3 of the Environment 
(Protection) Act, 1986, along with Delay Statement. 

[Placed in Library. See No. L.T. 9886/17/23] 
 

(iv) A copy (in English and Hindi) of the Ministry of Environment, Forest and 
Climate Change Notification No. S.O. 1394, dated the 23rd March, 2023, issued under 
sub-section (2) of Section 1 of the Wild Life (Protection) Amendment Act, 2022 
appointing the 1st day of April, 2023 as the date on which the said Act shall come into 
force. 

[Placed in Library. See No. L.T. 9762/17/23] 
 
(v) A copy each (in English and Hindi) of the  following Notifications of the Ministry 

of Environment, Forest and Climate Change, under sub-section (2) of Section 63 of 
the Wild Life (Protection) Act, 1972:— 

 
(1) G.S.R. 501 (E), dated the 12th July, 2023, publishing the Wild Life Disposal of 

Wild Animal Article Rules, 2023. 
(2) S.O. 1950 (E), dated the 27th April, 2023, publishing the Breeders of Species 

Licence Rules, 2023. 
[Placed in Library. For (1) and (2) See No. L.T. 9761/17/23] 

 
II. A copy each (in English and Hindi) of the following papers:— 
 

(a)  Annual  Report  and  Accounts of the Indian Plywood Industries Research and 
Training Institute (IPIRTI), Bengaluru, Karnataka for the year 2021-22, together 
with the Auditor's Report on the Accounts.  

(b)    Review by Government on the working of the above Institute. 
(c)   Statement giving reasons for the delay in laying the papers mentioned at (a) 

above 
[Placed in Library. See No. L.T. 9980/17/23] 

 
Report and Accounts (2021-22) of SZCC, Thanjavur and related Papers 
 
संÎकृित मंतर्ालय मȂ राज्य मंतर्ी (Ǜीमती मीनाक्षी लेखी) : महोदय, मȅ िनÇनिलिखत पतर्ȗ की एक-
एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखती हंू:— 
(a)  Annual Report and Accounts of the  South Zone Cultural Centre (SZCC), 

Thanjavur, Tamil Nadu,  for the year 2021-22, together with the Auditor's 
Report on the Accounts.     
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  (b)   Review by Government on the working of the above Centre. 
 

(c)  Statement  giving  reasons  for  the  delay  in  laying  the  papers  mentioned  at 
(a) above. 

[Placed in Library. See No. L.T. 9898/17/23] 
 

Report and Accounts (2020-21) of NERAMAC, Guwahati and related Papers 
 

उǄर पूवीर् के्षतर् िवकास मंतर्ालय मȂ राज्य मंतर्ी (Ǜी बी.एल. वमार्): महोदय, मȅ िनÇनिलिखत पतर् 
सभा पटल पर रखता हंू :— 
(1)  A copy each (in English and Hindi) of the following papers, under sub-section      

(1) (b) of Section 394 of the Companies Act, 2013:— 
 

(a) Annual Report and Accounts of the North Eastern Regional Agricultural 
Marketing Corporation Limited (NERAMAC), Guwahati, Assam, for the year 
2020-21, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.     
(b) Review by Government on the working of the above Corporation. 
 

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) (a) above.  

[Placed in Library. See No. L.T. 9906/17/23] 
 

Reports of the Comptroller and Auditor General of India 
 

िवǄ मंतर्ालय मȂ राज्य मंतर्ी (Ǜी पंकज चौधरी): महोदय, मȅ सिंवधान के अनुच्छेद 151 के खंड 
(1)के अधीन िनÇनिलिखत Ģितवेदनȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर 
रखता हंू:- 
(i) Report of the Comptroller and Auditor General of India on Implementation of 

Phase-I of Bharatmala Pariyojana – Union Government – Ministry of Road 
Transport and Highways – Report No. 19 of 2023 (Performance Audit); 

(ii) Report of the Comptroller and Auditor General of India on Regional 
Connectivity Scheme – UDAN (Ude Desh Ka Aam Naagrik) – Union 
Government  (Civil) Ministry of Civil Aviation – Report No. 22 of 2023 
(Compliance Audit); 
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(iv) Report of the Comptroller and Auditor General of India for the year 2021-22 
Union Government – Accounts of the Union Government – Report No. 21 of 
2023 (Financial Audit); and 

(v) Report of the Comptroller and Auditor General of India on Management of 
Infrastructure and Facilities Projects in DRDO – Union Government 
(Defence Services) – Defence Research and Development Organisation 
(DRDO) – Report No. 23 of 2023 (Performance Audit). 

[Placed  in Library. For (i) to (v) See No. L.T. 10054-A /17/23] 
 

 
 

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION 
 
THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME 
IMPLEMENTATION; THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; 
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (RAO 
INDERJIT SINGH): Sir, I lay a Statement (in English and Hindi) correcting the answer 
to Starred Question No. 223 given in the Rajya Sabha on the 21st March, 2023 
regarding ‘Pending Cases with NCLT’. 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON COMMERCE 

 
SHRI JUGALSINH LOKHANDWALA (Gujarat):  Sir, I present the following Reports 
(in English and Hindi) of the Department-related Parliamentary Standing Committee 
on Commerce:—  
(i) 181st Report on 'Development of Trade and Industries in North Eastern Region'; 

and  
(ii) 182nd Report on 'Ecosystem of Startups to benefit India'. 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON SCIENCE AND TECHNOLOGY, ENVIRONMENT, FORESTS AND 

CLIMATE CHANGE 
 
SHRI JAIRAM RAMESH (Karnataka):  Sir, I present the following Reports (in English 
and Hindi) of the Department-related Parliamentary Standing Committee on Science  
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and Technology, Environment, Forests and Climate Change:- 
 
(i) 380th Report on the action taken by the Department on the 

recommendations/observations contained in 373rd Report on the Demands for 
Grants (2023-24) of the Department of Atomic Energy;  

(ii) 381st Report on the action taken by the Department on the 
recommendations/observations contained in 374th Report on the Demands for 
Grants (2023-24) of the Department of Biotechnology;  

(iii) 382nd Report on the action taken by the Department on the 
recommendations/observations contained in 375th Report on the Demands for 
Grants (2023-24) of the Department of Scientific and Industrial Research; 

(iv) 383rd Report on the action taken by the Department on the 
recommendations/observations contained in 376th Report on the Demands for 
Grants (2023-24) of the Department of Science and Technology;  

(v) 384th Report on the action taken by the Department on the 
recommendations/observations contained in 377th Report on the Demands for 
Grants (2023-24) of the Department of Space;  

(vi) 385th Report on the action taken by the Government on the 
recommendations/observations contained in 378th Report on the Demands for 
Grants (2023-24) of the Ministry of Environment, Forest and Climate Change; 
and  

(vii) 386th Report on the action taken by the Government on the 
recommendations/observations contained in 379th Report on the Demands for 
Grants (2023-24) of the Ministry of Earth Sciences. 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE 

 
Ǜी जुगलिंसह लोखंडवाला (गुजरात): महोदय, मȅ पिरवहन, पयर्टन और सÎंकृित सबंंधी ससंदीय 
Îथायी सिमित के िनÇनिलिखत Ģितवेदन (अंगेर्ज़ी तथा िहन्दी मȂ) ĢÎतुत करता हंू:- 
 
(i) Three Hundred Fifty Second Report on ‘Functioning of Major Ports in the 

Country’; 
(ii) Three Hundred Fifty Third Report on ‘Issue of Fixing of Airfares’; and 
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(iii) Three Hundred Fifty Fourth Report on the subject ‘Construction of Road-Over-
Bridges (ROBs), Road-Under-Bridges (RUBs), Service Roads and Review of 
Road Survey Guidelines etc’. 

 
MR. CHAIRMAN:  Report of the Committee on Petitions, Shri Sujeet Kumar. 
 
SHRI SUJEET KUMAR (Odisha):  Sir, Dr. L. Hanumanthaiah would place it. 
 
MR. CHAIRMAN:   Dr. L. Hanumanthaiah.       

 
 

REPORT OF THE COMMITTEE ON PETITIONS 
 

DR. L. HANUMANTHAIAH (Karnataka):  Sir, I present the One Hundred and Sixty-
second Report (in English and Hindi) of the Committee on Petitions on the petition 
praying for comprehensive medical facilities to Central Government employees, 
pensioners and their dependants. 
 
MR. CHAIRMAN: Report of Joint Committee on Offices of Profit, Ms. Dola Sen.  
Shrimati Sulata Deo. 
   
MS. DOLA SEN (West Bengal):  Sir, I am here. 
 
MR. CHAIRMAN:  I am so sorry.  You are not the one to be missed.  Sushri Dola Sen.       

 
 

REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT 
 

MS. DOLA SEN (West Bengal):  Sir, I lay on the Table, a copy (in English and Hindi) 
of the Tenth Report of the Joint Committee on Offices of Profit (Seventeenth Lok 
Sabha) on “Examination of election of one Member of Rajya Sabha to the Central 
Advisory Board on Disability constituted under the Rights of Persons with Disabilities 
Act, 2016”.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD 

PROCESSING 
 
Ǜी कैलाश सोनी (मध्य Ģदेश): महोदय, मȅ िनÇनिलिखत Ģितवेदनȗ पर सरकार ǎारा की गई आगे 
की कारर्वाई को दशार्ने वाले Ģितवेदनȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर 
रखता हंू:- 
(i) Sixtieth Report on action taken by the Government on the 

observations/recommendations contained in the Fifty-First Report of the 
Committee on 'Demands for Grants (2023-24)' pertaining to the Ministry of 
Agriculture and Farmers Welfare (Department of Agriculture and Farmers 
Welfare); 

(ii) Sixty-first Report on action taken by the Government on the 
observations/recommendations contained in the Fifty-Second Report of the 
Committee on 'Demands for Grants (2023-24)' pertaining to the Ministry of 
Agriculture and Farmers Welfare (Department of Agricultural Research and 
Education); 

(iii) Sixty-second Report on action taken by the Government on the 
observations/recommendations contained in the Fifty-Third Report of the 
Committee on 'Demands for Grants (2023-24)' pertaining to the Ministry of 
Fisheries, Animal Husbandry and Dairying (Department of Fisheries); 

 (iv) Sixty-third Report on action taken by the Government on the 
observations/recommendations contained in the Fifty-Fourth Report of the 
Committee on 'Demands for Grants (2023-24)' pertaining to the Ministry of 
Fisheries, Animal Husbandry and Dairying (Department of Animal Husbandry 
and Dairying); 

(v) Sixty-fourth Report on action taken by the Government on the 
observations/recommendations contained in the Fifty-Fifth Report of the 
Committee on 'Demands for Grants (2023-24)' pertaining to the Ministry of 
Food Processing Industries; and 

vi) Sixty-fifth Report on action taken by the Government on the 
observations/recommendations contained in the Fifty-Sixth Report of the 
Committee on 'Demands for Grants (2023-24)' pertaining to the Ministry of 
Cooperation. 
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD 

PROCESSING 
 
Ǜी कैलाश सोनी (मध्य Ģदेश) :  महोदय, मȅ िनÇनिलिखत Ģितवेदनȗ पर सरकार ǎारा आगे की 
गई कारर्वाई को दशार्ने वाले िववरणȗ की एक-एक Ģित (अगेंर्ज़ी तथा िहन्दी मȂ) सभा पटल पर 
रखता हंू :-  
 

(i) Forty-third Report on action taken by the Government on the 
observations/recommendations contained in the Twenty-ninth Report 
(Seventeenth Lok Sabha) of the Committee on 'Pradhan Mantri Fasal Bima 
Yojana - An Evaluation' pertaining to the Ministry of Agriculture and Farmers 
Welfare (Department of Agriculture and Farmers Welfare);  

(ii) Forty-fourth Report on action taken by the Government on the 
observations/recommendations contained in the Forty-first Report 
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2022-
23)' pertaining to the Ministry of Food Processing Industries; 

(iii) Forty-sixth Report on action taken by the Government on the 
observations/recommendations contained in the Thirty-seventh Report 
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants  (2022-
23)' pertaining to the Ministry of Agriculture and Farmers Welfare (Department 
of Agriculture and Farmers Welfare); 

(iv) Forty-seventh Report on action taken by the Government on the 
observations/recommendations contained in the Thirty-eighth Report 
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants   (2022-
23)' pertaining to the Ministry of Agriculture and Farmers Welfare (Department 
of Agricultural Research and Education);  

(v) Forty-eighth Report on the action taken by the Government on the 
observations/recommendations contained in the Thirty-ninth Report 
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2022-
23)' pertaining to the Ministry of Fisheries, Animal Husbandry and Dairying 
(Department of Fisheries); and 

(vi) Forty-ninth Report on the action taken by the Government on the 
observations/recommendations contained in the Fortieth Report  (Seventeenth 
Lok Sabha) of the Committee on 'Demands for Grants (2022-23)' pertaining 
to the Ministry of Fisheries, Animal Husbandry and Dairying (Department of 
Animal Husbandry and Dairying). 
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY 

 
Ǜी लहर िंसह िसरोया (कनार्टक): महोदय, मȅ िवभाग सबंिंधत सचंार और सूचना ĢौǏोिगकी 
सबंधंी ससंदीय Îथायी सिमित (2022-23) के िनÇनिलिखत Ģितवेदनȗ की एक-एक Ģित (अंगेर्ज़ी 
तथा िहन्दी मȂ) सभा पटल पर रखता हंू:-  
 
(i) Forty-ninth Report on action taken by the Government on the 

observations/recommendations of the Committee contained in its Forty-third 
Report on ‘Demands for Grants (2023-24)’ relating to the Ministry of 
Communications (Department of Telecommunications); 

(ii) Fiftieth Report on action taken by the Government on the 
observations/recommendations of the Committee contained in its Forty-sixth 
Report on ‘Demands for Grants (2023-24)’ relating to the Ministry of 
Information and Broadcasting; and 

(iii) Fifty-first Report on action taken by the Government on the 
observations/recommendations  of  the  Committee  contained   in   its  
Forty-fourth Report on ‘Demands for Grants (2023-24)’ relating to the Ministry 
of Communications (Department of Posts). 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON DEFENCE 

 
LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana):  Sir, I lay on the Table, a copy 
each (in English and Hindi) of the following Reports of the Department-related 
Parliamentary Standing Committee on Defence:— 
 
(i) Fortieth Report of the Department-related Parliamentary Standing Committee on 

Defence (Seventeenth Lok Sabha) on action taken by the Government on the 
observations/recommendations contained in the Twenty-sixth Report 
(Seventeenth Lok Sabha) of the Committee on Defence on ‘Demands for 
Grants’ of the Ministry of Defence for the year 2022-23 on ‘General Defence 
Budget, Border Roads Organisation, Indian Coast Guard, Defence Estates 
Organisation, Defence Public Sector Undertakings, Canteen Stores Department, 
Welfare of Ex-Servicemen and Defence Pension (Demand Nos. 19 and 22)’; and 
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(ii) Forty-first Report of the Standing Committee on Defence (Seventeenth Lok 
Sabha) on action taken by the Government on the 
observations/recommendations contained in the Thirty-first Report (Seventeenth 
Lok Sabha) of the Committee  on Defence on ‘Assessment of Welfare Measures 
available to war widows/Families in Armed Forces’. 

 
 

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON PETROLEUM AND NATURAL GAS 

 
Ǜीमती कान्ता कदर्म (उǄर Ģदेश): महोदय, मȅ  "चकर्वात ताउते के दौरान पिÌचमी अपतटीय 
दुघर्टना के िविशÍट सदंभर् मȂ सावर्जिनक के्षतर् की तेल कंपिनयȗ के तेल ĢितÍठानȗ की सरंक्षा और 
सुरक्षा" के सबंधं मȂ िवभाग सबंिंधत ससंदीय Îथायी सिमित के तेरहवȂ Ģितवेदन (सतर्हवीं लोक 
सभा) मȂ अंतिर्वÍट समुिƪयȗ/िसफािरशȗ पर सरकार ǎारा की गई कारर्वाई के सबंधं मȂ पेटर्ोिलयम 
और Ģाकृितक गैस सबंंधी सिमित (2022-23) के सोलहवȂ Ģितवेदन (सतर्हवीं लोक सभा) मȂ 
अंतिर्वÍट िसफािरशȗ/समुिƪयȗ पर सरकार ǎारा की गई कारर्वाई को दशार्ने वाले िववरण की एक 
Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखती हंू।  

 
 

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN 
 

SHRIMATI MAHUA MAJI (Jharkhand): Sir, I lay on the Table, a copy (in English and 
Hindi) of the Eighth Report (Seventeenth Lok Sabha) of the Committee on 
Empowerment of Women (2022-23) on ‘Working of National Commission for Women 
and State Commissions for Women’. 

 
 

REPORTS OF THE COMMITTEE ON PUBLIC ACCOUNTS 
  

SHRI SHAKTISINH GOHIL (Gujarat): Sir, I lay on the Table, a copy each(in English 
and Hindi) of the following Reports of the Public Accounts Committee (2023-24):- 
 
(i) Sixty-ninth Report on "Issues relating to Accounting of Cess/Levies"; 
(ii) Seventieth Report on "Failure to Implement Ministry of Railway's orders 

resulted in Damage to Railway Cables: South Eastern Railway and West 
Central Railway"; 
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(iii) Seventy-first Report on "Implementation of USOF project (Phase 1) to provide 
mobile services in areas affected by Left Wing Extremism"; 

(iv) Seventy-second Report on "Irregularities in Awarding of Major Works of 
SEEPZ, SEZ Authority, Mumbai"; and 

(v) Seventy-third Report on Action Taken by the Government on the 
Observations/Recommendations of the Committee contained in their 106th 
Report (16th Lok Sabha) on "Improper Management of Defence Land". 

 
 

STATEMENTS BY MINISTERS 
 

Status of implementation of recommendations contained in the 336th Report of the 
Department-related Parliamentary Standing Committee on Science and Technology, 

Environment, Forests and Climate Change 
 
THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; 
THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF 
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; 
THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE 
MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): 
Sir, I lay a statement regarding Status of implementation of recommendations 
contained in the 336th Report of the Department-related Parliamentary Standing 
Committee on Science and Technology, Environment, Forests and Climate Change 
on Demands for Grants (2020-21) pertaining to the Department of Scientific and 
Industrial Research (DSIR), Ministry of Science and Technology. 
 

Status of implementation of recommendations contained in the 313th Report of the 
Department-related Parliamentary Standing Committee on Transport, Tourism and 

Culture 
 

रक्षा मंतर्ालय मȂ राज्य मंतर्ी; तथा पयर्टन मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अजय भƺ): महोदय, मȅ 
पयर्टन मंतर्ालय से सबंिंधत "िवदेशी बाजारȗ मȂ भारतीय पयर्टन को Ģोत्साहन - िवदेश िÎथत 
पयर्टक कायार्लयȗ और भारतीय दूतावासȗ की भिूमका" िवषय पर िवभाग-सबंिंधत पिरवहन, 
पयर्टन और सÎंकृित सबंधंी ससंदीय Îथायी सिमित के 313वȂ Ģितवेदन मȂ अंतिर्वÍट िसफािरशȗ के 
कायार्न्वयन की िÎथित के सबंधं मȂ एक वƪËय सभा पटल पर रखता हँू।  
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NOTICES RECEIVED UNDER RULES 267, 176 AND 167 
 

MR. CHAIRMAN: Hon. Members and hon. Leader of the Opposition, I have received 
notices under Rule 267, under Rule 176 and also under Rule 167.  It is for the first time 
that notices under Rule 167 have been received.  I would urge your patience.  I will 
deal with them.  First, Rule 267.  Hon. Members, I have received 48 notices under 
Rule 267.  Forty-five Members have demanded discussion on the ongoing situation of 
violence and unrest in Manipur.  Shrimati Priyanka Chaturvedi and Shri Sushil Kumar 
Gupta have demanded discussion on situation in both Manipur and Haryana.  Shri P. 
Wilson, Member, has demanded discussion on issue relating to Governors.  As the 
notices are not in conformity with the rules and my ruling dated 8th December, 2022, I 
am unable to persuade myself to allow the notices received for today. Then, I have 
received 19 notices for Short Duration Discussion under Rule 176.  Eighteen notices 
are on the issue of concern over pushing the agenda of the Communist Party of China 
by an Indian online news network and one is regarding concern over communal 
violence in parts of Haryana.  And, I have received three notices under Rules 167 and 
168 from Shri Tiruchi Siva, Shri Binoy Viswam and Shri Elamaram Kareem, Members, 
expressing their concern over prevailing situation in Manipur.  Hon. Members, you 
may recall that discussion on the same subject was initiated in the Council on 31st 
July, 2023.  There was disruption.  It could not fructify.  ...(Interruptions)... I do not 
wish to go into the background as to how the discussion could not take place.  On 
Rule 167, without going into the conditions of admissibility, I would like to confer with 
the Leaders of the political parties as this may be an opportunity for us to find a way 
out and I will do it, at the earliest, at 1.00 p.m., today.  Would you like to say 
something? ...(Interruptions)...  
 
THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, as you are aware... 
...(Interruptions)... Only on this issue. ...(Interruptions)...  
 
MR. CHAIRMAN:  The Leader of the House, one minute. Precisely, I need your input 
on notices under Rule 167 for two reasons.  One, I have got the formal notices for the 
first time, but, in public domain, in various newspapers, this issue has been coming 
up.  Some of the news reports quoted that there has been consensus on the issue. I 
do not wish to go into that background.  On these notices that I have received today, 
you may please indicate.  
 
SHRI JAIRAM RAMESH (Karnataka):  Sir, ...(Interruptions)... 

[ 10 August, 2023 ] 19



 
 

SHRI PIYUSH GOYAL:  One minute; let me speak. ...(Interruptions)... कभी तो बोलने 
भी िदया कीिजए।...(Ëयवधान)...  
 
MR. CHAIRMAN: Neither you nor Jairam Ramesh can have the grievance of not being 
allowed to speak.   
 
Ǜी पीयषू गोयल: सर, मȅ आपके माध्यम से पसर्नली उनको यह बोल रहा हंू। सर, मुझे िवपक्ष के 
सीिनयर लीडसर् की तरफ से एक िरक्वेÎट आई थी िक मȅ चार विरÍठ पािर्टयȗ के विरÍठ नेताओं को 
चाय पर चचार् करने के िलए बुलाऊँ और इस िवषय मȂ कोई मागर् िनकालू।ं सर, मȅने उन चारȗ से 
िरक्वेÎट की और िरक्वेÎट ही नहीं की, परसुएड करने की कोिशश की िक मेरे साथ आ कर चचार् 
करȂ। एक-आध घंटे तक तो यही िसलिसला चलता रहा िक मेरे यहा ंआइए, बात करते हȅ, आइए, 
बात करते हȅ। इसके एक घंटे के बाद, उन चार सदÎयȗ मȂ से एक सदÎय मेरे कमरे मȂ आए और 
कहने लगे िक हम चारȗ तो आपके कमरे मȂ नहीं आ सकते, आप भी लीडर ऑफ िद अपोिज़शन के 
यहा ंनहीं आइए।...(Ëयवधान)... 
 
MR. CHAIRMAN:  Hon. Members, please.  ...(Interruptions...  
  
Ǜी पीयषू गोयल: सर, ये बातȂ सबको जानना जरूरी है।...(Ëयवधान)... उन्हȗने कहा िक हम सȂटर्ल 
हॉल मȂ िमलते हȅ। ...(Ëयवधान)... 
 
SHRI JAIRAM RAMESH:  Sir, he is asking for... ...(Interruptions)... 
 
Ǜी पीयषू गोयल: सर, मȅने िकसी का नाम नहीं िलया।...(Ëयवधान)...  
 
MR. CHAIRMAN:  I will give you the floor to speak. ...(Interruptions)... I will give you 
the floor. ...(Interruptions)...  
 
Ǜी जयराम रमेश: ये सब irrelevant बातȂ हȅ।  
 
Ǜी पीयषू गोयल: मȅने िकसी का नाम नहीं िलया है।...(Ëयवधान)... सर, मȅ आपका सरंक्षण चाहता 
हंू, यह बताना जरूरी है।...(Ëयवधान)... मȅ बताना चाहता हंू िक मानिसकता कैसी है।...(Ëयवधान)... 
मानिसकता यह है, इन्हȗने कहा िक हम आपके कमरे मȂ नहीं आ सकते।...(Ëयवधान)...  
 
MR. CHAIRMAN: Hon. Members.  ...(Interruptions)... Just a minute. 
...(Interruptions)... 
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Ǜी जयराम रमेश: कौन कहा ं गया, िकससे िमला, इन सब बातȗ का कोई रेलेवȂस नहीं 
है।...(Ëयवधान)...   
 
Ǜी पीयषू गोयल: क्या मȅ लीडर ऑफ िद रूिंलग पाटीर् नहीं हंू? ...(Ëयवधान)... मȅ सभी के िलए 
काम कर रहा हंू, लेिकन मुझे कहा गया िक हम आपके कमरे मȂ नहीं आ सकते।...(Ëयवधान)... हम 
भी एलओपी के कमरे मȂ नहीं आएं, उनसे सȂटर्ल हॉल मȂ िमलȂ।...(Ëयवधान)...  मȅने उनसे कहा िक 
अगर आप मेरे यहा ंनहीं आ सकते हȅ, तो मȅ एलओपी के यहा ंआता हंू।...(Ëयवधान)...  माननीय 
पािर्लयामȂटरी अफेयसर् िमिनÎटर और मȅ Îवयं एलओपी के कमरे मȂ गए।...(Ëयवधान)...  हम Îवयं 
उनके साथ चचार् करने के िलए गए।...(Ëयवधान)...  मȅ िसफर्  इनकी मानिसकता के बारे मȂ बता रहा 
हंू।...(Ëयवधान)... 
 
MR. CHAIRMAN:  Hon. Members.  ...(Interruptions)... Now, the Leader of the 
House. 
 
Ǜी पीयषू गोयल : एक तरफ बोलते हȅ िक चचार् करने आइए, वरना हम आते हȅ, आप हमȂ चाय पर 
बुलाइए।...(Ëयवधान)...  जब मȅ उनको बुलाता हंू, तो कहते हȅ िक हम आपके कमरे मȂ नहीं 
आएंगे।...(Ëयवधान)...  
 
MR. CHAIRMAN:  Leader of the House, please take your seat. ...(Interruptions)... 
Please, please. ...(Interruptions)...  
 
Ǜी पीयषू गोयल: क्या चचार् इस तरीके से होती है? ...(Ëयवधान)... क्या कंसȂसस इस तरीके से 
बनता है? ...(Ëयवधान)...  
 
MR. CHAIRMAN: Hon. Members, I appreciate... ...(Interruptions)...  
 
Ǜी पीयषू गोयल : सर, मȅ आपका सरंक्षण चाहता हंू।...(Ëयवधान)...  क्या यही तरीका है, िजससे 
हम आगे हाउस चलाने वाले हȅ? ...(Ëयवधान)... दूसरी एक और बात है।...(Ëयवधान)... 
 
MR. CHAIRMAN: Just a minute. ...(Interruptions)...  I quite appreciate what has 
come from Dr. Keshava Rao and Mr. Tiruchi Siva as to who those four leaders are.  
But, let me tell you, hon. Members.  I have had a practice that in my capacity as 
Chairman, I will deal with floor leaders of all the parties.  Now, how political parties 
behave is between them.   To the extent the Chair is concerned, if I have the benefit 
of one-to-one interaction with the Leader of the Opposition, I reach out to other 
leaders also.  So, I have a practice that I will be conferring with all the floor leaders; in 
respect of talks with political parties, the mechanism may be different.  So, this can't 
be an issue here.  ...(Interruptions)... Let us hear him. ...(Interruptions)... 
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DR. K. KESHAVA RAO (Telangana): Sir, as a Chairman, you have a right to call 
anybody, we understand.  ...(Interruptions)... You are trying to build a confidence 
mechanism, we understand.  You can call anybody.  But, the Leader of the House 
selectively asking four people to reach him is something with which we object to.  It is 
a privilege issue as far as we are concerned.   
 
SHRI PIYUSH GOYAL:  First of all, at the outset, I have already said, I never initiated 
it.  I received a request whether I can call one, two, three or four for a chai? मुझे चचार् 
का िवषय भी नहीं मालमू था।...(Ëयवधान)...  अगर कोई एक Ëयिƪ मुझे कहता है िक हम लोग 
आपसे िमलना चाहते हȅ, चाय पर चचार् करना चाहते हȅ और मȅ चारȗ को बुला लेता हंू 
...(Ëयवधान)... 
 
MR. CHAIRMAN:  So, Dr. Keshava Rao, it is a new twist now. ...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, आप बताइए िक इसमȂ क्या िĢिवलेज है? ...(Ëयवधान)...  
 
MR. CHAIRMAN:  Sir, one at a time. ...(Interruptions)...  
 
Ǜी पीयषू गोयल : माननीय सभापित जी, अगर मȅ अपने कमरे मȂ िकसी को बुलाऊँ, तो क्या इसमȂ 
भी मुझे पहले सबकी परिमशन लेनी पड़ेगी? ...(Ëयवधान)... क्या मुझे पहले यह देखना पड़ेगा िक 
मȅ चारȗ को नहीं बुला सकता।...(Ëयवधान)...  मȅने तो इिनिशएट भी नहीं िकया था।...(Ëयवधान)... 
मुझे सÅजेक्ट भी नहीं मालमू था।...(Ëयवधान)... मेरे पास तो िरक्वेÎट आई थी और उसी िरक्वेÎट 
के तहत मȅने उन सभी माननीय सदÎयȗ को बुलाया था।...(Ëयवधान)...  
 
MR. CHAIRMAN:  Please settle down. ...(Interruptions)... 
 
Ǜी पीयषू गोयल : जब मȅने उन सभी माननीय सदÎयȗ को बुलाया, तो एक माननीय सदÎय आ कर 
बोले िक हम लोग आपके कमरे मȂ नहीं आएंगे।...(Ëयवधान)... देिखए, क्या हालत है। 
...(Ëयवधान)...  
 
Ǜी जयराम रमेश : सर, मिणपुर के सÅजेक्ट पर भी िडवाइड एंड रूल और यहा ंपर भी िडवाइड 
एंड रूल! ...(Ëयवधान)...  सब जगह िडवाइड एंड रूल की बात नहीं चलेगी।...(Ëयवधान)...  
 
MR. CHAIRMAN: Hon. Leader of the House, I am in the Chair.(Interruptions).  
Please listen. ...(Interruptions)...  The Allahabad High Court is a very premier High 
Court of the country.  When it had centennial celebrations, it came out with two 
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volumes. The situation was so cool, खसखस लगी हुई थी, पानी िगर रहा था, रूम का 
टेÇपरेचर डाउन था. It was soothing and one of the judges went to sleep. The junior 
judge was a very disciplined judge, he followed his senior. The difficulty with the 
lawyer was, how does the lawyer invite attention of the Bench? The books used to be 
very heavy during those days. So, he managed to ensure that the book falls on the 
ground from the table. They said, "Yes, Mr. so and so, what happened"? And the 
response was, 'My lords, one at a time'. Now, I plead with you, let it be one at a time 
and I have enough time. Mr. Tiruchi Siva, ...(Interruptions)...let him speak.  
 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the logjam is prevailing for more than fourteen 
to fifteen days and the Members of Opposition are insisting upon Rule 267, 
Adjournment Motion, and the Treasury Benches are insisting upon Rule 176, a Short 
Duration Discussion. We are not able to arrive at a common point and in pursuance of 
your repeated appeal, Sir, as I.N.D.I.A. alliance, we have evolved an alternative 
route, i.e. Rule 167, that on a substantive motion, we can discuss the issue on 
Manipur, and you have very, very magnanimously accepted it. ...(Interruptions)...  
 
SHRI PIYUSH GOYAL: No; it had not been accepted. Sir, he is giving a ruling on your 
behalf. 
 
MR. CHAIRMAN: He says that I have agreed to consider. ...(Interruptions)... Mark 
his words. 
 
SHRI TIRUCHI SIVA: We have given notice to hon. Chairman and it is under his 
consideration. That is what we are telling. ...(Interruptions)...  We want to have a 
discussion on Manipur. So, we do not want to stick on to one particular level. 
...(Interruptions)...  Let them also not stick to that level. So, we request you, Sir, 
kindly consider this and accept it. We can start the discussion any time, now or at 2 
p.m. We can start it anytime. Thank you very much. ...(Interruptions)...   
 
SHRI PIYUSH GOYAL: Sir, the nation has a right to know what has happened. मुझे 
बोला गया था िक हम तो आपके कमरे मȂ नहीं आएँगे। ...(Ëयवधान)... वे हमारे कमरे मȂ नहीं 
आएँगे, तो सȂटर्ल हॉल मȂ िमलते हȅ। ...(Ëयवधान)... मȅ ऐसा Ëयिƪ नहीं हँू जो पूरे टाइम सȂटर्ल 
हॉल मȂ जाकर - वॉक आउट करके सȂटर्ल हॉल मȂ जाकर बठैता हँू। ...(Ëयवधान)... मȅने कहा िक 
पािर्लयामȂटरी अफेयसर् िमिनÎटर और मȅ आपके कमरे मȂ आएंगे। ...(Ëयवधान)... सर, हम दोनȗ 
एलओपी के कमरे मȂ बाइज्ज़त गए। ...(Ëयवधान)... हम वहा ँइज्ज़त के साथ गये, हमने कॉफी 
मागंी और पी। ...(Ëयवधान)... सर, अब िवषय समिझए। ...(Ëयवधान)... वहा ँ पर यह जो 
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घमंिडया गठबधंन है, इस घमंिडया गठबधंन के सब लोग थे। ...(Ëयवधान)... वहा ँयह ĢÎताव 
हमारे समक्ष रखा गया और साथ मȂ एक कंडीशन लगायी गयी। ...(Ëयवधान)... सर, साथ मȂ एक 
कंडीशन लगायी गयी।...(Ëयवधान)... 
 
Ǜी िदिग्वजय िंसह (मध्य Ģदेश): सर, माननीय सदन के नेता ...(Ëयवधान)... उन चार लोगȗ 
का नाम िकसने िदया, हमȂ यह जानने की आवÌयकता तो है। ...(Ëयवधान)... Who has given 
the names of four leaders? ...(Interruptions)... 
 
Ǜी पीयषू गोयल: सर, ...(Ëयवधान)... अगर व ेकहते हȅ िक मȅ ...(Ëयवधान)... आप देिखए िक 
वहा ँक्या हो रहा है? ...(Ëयवधान)... अगर व ेकहते हȅ, िदिग्वजय िंसह जी जो बोल रहे हȅ, मुझे 
पूरा करना चािहए, तो नाम ले सकता हँू। ...(Ëयवधान)... 
 
Ǜी सभापित: एक सेकंड। ...(Ëयवधान)... Ãलीज़, Ãलीज़। ...(Ëयवधान)... Hon. Members, 
when we interact informally, we share many secrets. I would not appreciate either 
side to reveal details thereof. I would request the Leader of the House and this side 
also. If you have to find out the four names, please do it informally outside the House. 
...(Interruptions)... I do not appreciate any Member, this side or that side, revealing 
content of a discussion which has taken place outside the House. You are required to 
deal strategically, diplomatically, politely and persuasively, and that must be kept 
outside the House because every Member is entitled to this respect.  
 
SHRI PIYUSH GOYAL: Sir, I have kept the decorum. I did not take any name. But, if 
Digvijaya Singhji insists, if the Leader of the Opposition asks me, I am ready to say the 
name right now. ...(Interruptions)... 
 
MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)... 
 
SHRI PIYUSH GOYAL: If hon. Leader of Opposition wants, I am happy to give the 
name. But the important point is, you are calling a meeting just now. I would like to 
know from you, Sir, लीडर ऑफ िद हाउस की क्या केर्िडिबिलटी है।  ...(Ëयवधान)... 
 
Ǜी जयराम रमेश : सर, एलओपी बोलना चाहते हȅ। ...(Ëयवधान)... 
 
Ǜी पीयषू गोयल : सर, यह alliance, they are claiming that they are an alliance, 
...(Interruptions)... तो झगड़ा क्यȗ कर रहे हȅ, अगर उन्हȗने कहा था िक हमारे चार लोगȗ को 
बुलाएँ। ...(Ëयवधान)... 
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MR. CHAIRMAN: Hon. Member, one minute. ...(Interruptions)... 
 
 Ǜी पीयषू गोयल : अगर उनका alliance है, तो िफर एक-दूसरे पर िवÌवास करȂ। 
...(Ëयवधान)... 
 
MR. CHAIRMAN: Hon. Members... ...(Interruptions)...  
 
Ǜी पीयषू गोयल: सर, उस मीिंटग मȂ कई नेता बठेै थे।...(Ëयवधान)...   सर, उस मीिंटग मȂ उनके 
ǎारा यह condition लगाई गई िक पीएम साहब को बोलने के िलए आना चािहए।...(Ëयवधान)... 
ऐसा नहीं है िक हम रूल 167 के िलए तैयार हȅ।...(Ëयवधान)...  चूिँक िम. जयराम रमेश ने अभी 
कहा िक Leader of the House has agreed. ...(Interruption)... सर, मȅ उसको correct कर 
रहा हँू। ...(Ëयवधान)...   मȅ यह बताना चाहता हँू िक आप लोगȗ ने कहा िक Ģाइम िमिनÎटर साहब 
होने चािहए। ...(Ëयवधान)...  उस पर Ģहलाद जी और मȅने refuse िकया। ...(Ëयवधान)...   सर, ये 
यहा ँपर गलत बोल रहे हȅ िक मȅने एगर्ी िकया था। ...(Ëयवधान)...  सर, मȅने एगर्ी नहीं िकया था। 
...(Ëयवधान)...    
 
MR. CHAIRMAN: Hon. Members... ...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, ये गलत बोल रहे हȅ। ...(Ëयवधान)...   ये मेरे ऊपर आरोप लगा रहे हȅ। 
...(Ëयवधान)...    
 
MR. CHAIRMAN:  Mr. Goyal, you have made your point. ...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, िफर उन्हȗने कहा िक आप पाचँ मेÇबसर् की डर्ािंÄटग कमेटी बनाइए और 
हम आपको एक ĢÎताव दȂगे।...(Ëयवधान)... मȅने एक विरÍठ सदÎय को, जो उनकी पाटीर् के नहीं 
हȅ, बिÊक दूसरी पाटीर् से हȅ, उनको फोन िकया िक व े ĢÎताव सिहत resolution मȂ आएं। 
...(Ëयवधान)...   
 
MR. CHAIRMAN: You have made your point, Mr. Goyal.  ...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, आज तक व ेभी नहीं आए। ...(Ëयवधान)...  सर, िफर उन्हȗने कहा िक 
हमारे पाचँ लोग उनके साथ िमल कर डर्ाÄट करȂगे। ...(Ëयवधान)... हमारे पाचँ लोगȗ को बुलाया 
नहीं गया और ये अपने आप 167 ले आए। ...(Ëयवधान)...   
 
MR. CHAIRMAN: Mr. Goyal, you have made your point. Please take your seat. 
...(Interruptions)... 
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Ǜी पीयषू गोयल : सर, यह क्या है? ...(Ëयवधान)...   
 
MR. CHAIRMAN:  Hon. Members, Mr. Tiruchi Siva... ...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, न हमारे लोगȗ को बुलाया गया, न हमारे साथ चचार् की गई, न कोई 
common resolution बनाया गया। ...(Ëयवधान)...   
 
MR. CHAIRMAN: The Leader of the House, please take your seat. 
...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, इन्हȗने ये commitments खुद ही िकये थे। ...(Ëयवधान)...  
 
MR. CHAIRMAN: Hon. Members, I don’t appreciate ...(Interruptions)... Please ask 
them to take their seats. ...(Interruptions)... 
 
Ǜी पीयषू गोयल : सर, अब ये तय करȂ और इस सदन को गुमराह करना बदं करȂ तथा दूसरȗ के 
साथ क्या बात हुई,  उसको misrepresent करना, जयराम रमेश जी बदं करȂ। ...(Ëयवधान)...    
 
MR. CHAIRMAN: Mr. Piyush Goyal, please take your seat. ...(Interruptions)... All of 
you, please take your seats. ...(Interruptions)... Dr. Bajpai,  please take your seat. 
...(Interruptions)... Mr. Tiruchi Siva has raised a valid point that this stalemate or 
logjam is not earning us any respect. Further, we are not able to debate Manipur. He 
has come out with a way. ...(Interruptions)... We may accept it or we may not 
accept it. I, personally, feel that the two sides have taken a rigid stand, one on Rule 
267 and the other on Rule 176. Now, if there can be a meeting ground, when 
something has emanated, I only want the hon. Members to respond to that limited 
point. Now, the Leader of the Opposition. ...(Interruptions)... Please, let there be no 
disturbance. I will name the Member who disturbs, this side or that side. Have it from 
me! ...(Interruptions)... Please take your seat. Only the Leader of the Opposition will 
speak now.   I request you to focus on Rule 167. The rest is your discretion. But, right 
now, please focus on Rule 167.  
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे) : सर, लीडर ऑफ िद हाउस मेरे रूम मȂ आए थे। 
...(Ëयवधान)...   
 
Ǜी सभापित : यह ठीक नहीं है। 
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Ǜी मिƥकाजुर्न खरगे : सर, वे मेरे रूम मȂ आए थे। वे यह चाहते थे िक िकसी तरीके से रूल 176  
...(Ëयवधान)...    
 
Ǜी सभापित :  रूल 167. ...(Ëयवधान)...    
 
Ǜी मिƥकाजुर्न खरगे : नहीं, नहीं, 167 तो अब की बात है। पहले तो उन्हȗने माना था िक आप रूल 
176 के तहत चचार् कीिजए, हम sufficient time देने के िलए तैयार हȅ। इस पर हमारे लोगȗ ने यह 
कहा िक आप लोग रूल 267 के तहत चचार् को नहीं मान रहे हȅ और हम लोग रूल 176 के तहत 
चचार् को नहीं मान रहे हȅ, इसिलए इसके िलए कोई वाया-मीिडया, मध्य मागर् िनकालना चािहए। 
...(Ëयवधान)... पहले उन्हȗने allow िकया था, कौन सा िकया था? ...(Ëयवधान)...   तो िफर? 
...(Ëयवधान)...         
 
MR. CHAIRMAN: Please ...(Interruptions)... Mr. Goyal, see to it that there is order in 
the House.  
 
Ǜी मिƥकाजुर्न खरगे : सर, वह कौन सा मध्य मागर् हो सकता है? ...(Ëयवधान)... मध्य मागर् के 
सबंधं मȂ िकसी ने कुछ कहा, िकसी ने कुछ और कहा, लेिकन चूिँक मुझे कुछ काम से urgently 
जाना था, इसिलए मȅने उनको बोला िक मेरा ऑिफस खुला हुआ है, आप इÎतेमाल कीिजए। आप 
सब बात कर लीिजए, यहा ँचाय-पानी, जो कुछ भी चािहए, वह उपलÅध है। वे लोग बात करते रहे 
और मȅ चला गया। सर, मȅ वहा ंसे चला गया था। ...(Ëयवधान)... मȅने उनसे िरक्वेÎट की िक आप 
सभी बठैकर तय कर लीिजए िक िकस रूल के तहत चचार् होनी चािहए, तो उन्हȗने चचार् की िक 
हम रूल 167 के तहत चचार् कर सकते हȅ। अब इसमȂ िदक्कत क्या है? आप ही ने माना, आप ही ने 
proposal िदया, लेिकन मेरे रूम से बाहर आकर यहा ँकुछ और बोल रहे हȅ। इसिलए मेरी आपसे 
िरक्वेÎट है िक आप रूल 167 को मान्यता दीिजए, चचार् होने दीिजए और Ģधान मंतर्ी जी को आने 
दीिजए। ...(Ëयवधान)... हम उनके सामने अपने िवषय रखȂगे। ...(Ëयवधान)... Ģधान मंतर्ी जी के 
आने से क्या होने वाला है? ...(Ëयवधान)... क्या परमात्मा हȅ ? ...(Ëयवधान)... यह सदन है। 
...(Ëयवधान)... क्या परमात्मा हȅ? ...(Ëयवधान)...  क्या वे परमात्मा हȅ? ...(Ëयवधान)... यहा ँकोई 
भगवान नहीं है। ...(Ëयवधान)...  
 
MR. CHAIRMAN:  The House will meet at 2 p.m. 
 

The House then adjourned at thirty-six minutes past eleven of the clock. 
 

The House reassembled at two of the clock, 
MR. CHAIRMAN in the Chair. 

 
SHRI K. VANLALVENA (Mizoram): Hon. Chairman, Sir. ...(Interruptions)... 
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MR. CHAIRMAN: Go to your seat first. ...(Interruptions)... Please go to your seat. 
...(Interruptions)... Are you not going to your seat? ...(Interruptions)... Are you not 
aware that you can speak only from your seat? ...(Interruptions)... Go to your seat 
first. ...(Interruptions)...Please go to your seat. ...(Interruptions)... You must have 
the minimum courtesy to the Chair and some respect for the rules. 
...(Interruptions)... Now, sit down. ...(Interruptions)... Sit down.  I will call you. 
...(Interruptions)... Hon. Members, after adjourning the House in the pre-lunch 
session, I had the benefit of interaction with the floor leaders. There was wholesome 
interaction and everyone contributed.  There were three issues before us. One was 
notices under Rule 267.   Second, notices under Rule 176 were accepted by me and 
the discussion was also slated.  But then, there was a stalemate and no further 
progress was being made.  Then came notices under Rule 167.  There could be a way 
out was the impression of most leaders because before the notices actually came to 
me for consideration, there was enough in the public domain indicating that there 
could be a meeting ground. The discussions ended that the parties concerned will 
engage into discussion and come out with a mechanism so that a discussion/debate 
can fructify with respect to Manipur issues.  I am extremely optimistic.  The hon. 
Leader of the Opposition had his preoccupations. He was good enough to send his 
two representatives and they also made their point well known.  I hope things will take 
a positive turn and we will be able to justify our oath and contribute, as Members of 
Parliament, for welfare of society at large.  I do hope, in the afternoon, initiative will be 
taken by the Leader of the House, the Leader of the Opposition and other floor 
leaders. They will spare time, at my suggestion, workout a mechanism so that we can 
engage in a fruitful discussion that will enlighten the entire nation and give a soothing 
heal to the situation in Manipur.  I am sure, you all will reflect and go in that direction 
with expedition. 
 
SHRI TIRUCHI SIVA: Sir, you fix the time.  Only one day is left.  Fix the time when we 
can have the discussion. 
 
MR. CHAIRMAN: I request the floor leaders of political parties, Leader of the House 
and the Leader of the Opposition to take steps during the course of the day and 
fructify a discussion, so that we debate it at the earliest.  As Chairman, Rajya Sabha, 
once I get their feel, I will give it the highest priority and take it way forward.  There 
has been a major agreement according to me – my perception may not be right – 
and certain issues are to be thrashed out. I had always been indicated that I am not 
focusing on the ‘centre.’  But, the ‘centre’ has brought about such a good way out – 
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Rule 167.  It has emanated from the ‘centre.’  So, I do hope, neither ‘right’ nor ‘left’, 
but the ‘centre’ has taken the lead. 
 
SHRI PIYUSH GOYAL: Sir, they are trying to divide.  ...(Interruptions)...  The 
गड़बिडया गठबधंन ...(Interruptions)...  
 
MR. CHAIRMAN: I can tell the Leader of the House that I have suffered far more 
severe accusations in my life. ...(Interruptions)... Just one minute.  
...(Interruptions)...  
 
SHRI RANDEEP SINGH SURJEWALA (Rajasthan):   The Leader of the House has to 
withdraw his words.  ...(Interruptions)...  
 
Ǜी सैयद नािसर हुसैन (कनार्टक) : महोदय, ये हमȂ घमंिडया बोलते हȅ।...(Ëयवधान)... यह बात 
करने का तरीका कोई नहीं है।...(Ëयवधान)...   
 
Ǜी शिƪिंसह गोिहल (गुजरात): ये चचार् नहीं करना चाहते हȅ।...(Ëयवधान)... 
 
MR. CHAIRMAN: If I smile at you, you should take your seat.  ...(Interruptions)... I 
am giving floor to Mr. Derek O’Brien.  ...(Interruptions)... I can assure the hon. 
Members, if you address through the Chair, you will be extremely impactful.  I have 
indicated on several occasions that I am a very good reflector.  ...(Interruptions)... 
No directions, please.  ...(Interruptions)... Mr. Derek O’Brien, do you have a point of 
order?  
 
SHRI DEREK O’BRIEN (West Bengal): Yes, Sir, it is a point of order. I will take just 90 
seconds.  I request you to please refer to page 90, Rule 259. ...(Interruptions)... I 
will only say three sentences after reading out the rule.  I read the rule.  Rule 259 says, 
"The Chairman shall preserve order and shall have all powers necessary for the 
purpose of enforcing his decisions."  Sir, my request to you is, – that is why I said 
that I will say only three sentences – please help us as the Chairman to preserve 
order. The Government is responsible to the Parliament and the Parliament is 
responsible to the people.  If order is not preserved and Parliament is disrupted, then, 
the Government is not responsible to the people.  My charge is that the Government 
is disrupting Parliament because they don’t want ...(Interruptions)...  That is my 
charge.  ...(Interruptions)...  
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SHRI PIYUSH GOYAL: Sir, I strongly object to this.  ...(Interruptions)...  The total 
disruption has been by the Opposition.  ...(Interruptions)...  
 
MR. CHAIRMAN:   Mr. Derek O’brien has made his point.  If you feel that you want to 
respond, seek my indulgence.  ...(Interruptions)...  
 
SHRI PIYUSH GOYAL: Sir, I object to what Mr. Derek O’Brien has said.  
...(Interruptions)... He is the person responsible for most of the disturbances in the 
House.   ...(Interruptions)... For the approach he has taken ...(Interruptions)... 
And, here, he is trying to preach and become holier-than-thou. ...(Interruptions)... 
He is trying to say that you are responsible for the disorder.  He is alleging that the 
Chair is not doing its duty.  ...(Interruptions)... The fact is you, Mr. Chairman, as the 
Chair, Mr. Deputy Chairman, and other Vice-Chairmen have continuously made every 
possible effort, which is humanly possible, to maintain order in this House.  It is this 
गड़बिडया गठबधंन and this घमंिडया गठबधंन which has again and again disturbed the 
House and they do not allow the proceedings of the House to continue.  
...(Interruptions)... ये गड़बड़ करते हȅ और इनमȂ घमंड भी है िक जैसा हम कहते हȅ, वही रूल 
होगा।...(Ëयवधान)... ये चेयर की रूिंलग का अपमान करते हȅ,...(Ëयवधान)...चेयर का भी अपमान 
करते हȅ। ...(Ëयवधान)... और िफर कहते हȅ िक आपकी िरÎपािँसिबिलटी है। ...(Ëयवधान)... 

 
MR. CHAIRMAN: Hon. Members, as I understood from the rule and from what he 
said, he has an expectation from the Chair that the Chair will ensure there is order in 
the House and, as you all know, the Chair is fully equipped to enforce it.  We had, 
yesterday, a very unwholesome spectacle when an hon. Member of this House, Mr. 
Sushil Kumar Gupta, walked with a garland.  I was absolutely in pain.  This is not the 
conduct we need to show. ...(Interruptions)...  I, therefore, interacted with leaders 
of the various political parties. I spelt out my mind to them that if we are to conduct 
ourselves in a manner contrary to what our ethics demands from us, we will be doing 
injustice to ourselves, our position as parliamentarians, as Members of this august 
House and sending a very unwholesome signal to the people at large.  I can tell you, 
hon. Members, I was of the view to visit Mr. Gupta with severe consequences, but 
several leaders of the parties urged me... 
 
SHRI PIYUSH GOYAL: Including me, Sir. 
 
MR. CHAIRMAN:  Everyone, as a matter of fact.  As a matter of fact, all the leaders, 
while sharing my anguish, said, I should not go to the extreme limit.  I am on a point 
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indicated by Mr. Derek O'Brien. I thought, if I do not take the right step, there will be 
no order in the House and we will be having many such ignoble milestones.  But I, 
with utmost reluctance and pain, go by the wisdom, which is practical, I understand, 
of the floor leaders of various political parties.  I severely reprimand and disapprove 
the conduct of Mr. Sushil Kumar Gupta, and I do hope, he will have wiser counsel 
from senior leaders.  We have many veterans in the House who have the capacity to 
give direction even to me, informally.  Where is the difficulty in younger Members of 
the House seeking direction from those who are experienced?  You do not expect 
everyone to be fully aware of the rules on a first day, a second day or a first year.  So, 
I bow down to the collective wisdom in unison of the floor leaders, but I will be 
helpless and be guided by only the Rule Book if there is ever a repetition of this kind.  
We cannot depend on the logic of past precedents. That is very dangerous. All 
sections of the House must be fully aware of it.   

Now, the Leader of the Opposition; I had indicated to everyone that we had a 
good discussion. You were preoccupied with some pre-engagement. Shri Jairam 
Ramesh and Shri Tiwari had come, and it was consensus, from my perception, that 
all sides were keen to get to the table, discuss and deliberate a way out with respect 
to the notices that have come under Rule 167, that they will show priority to it and 
fructify their final outcome during the course of the day. You may speak on that. 

 
Ǜी मिƥकाजुर्न खरगे: सर, मȅ आपकी मीिंटग मȂ नहीं आ सका, क्यȗिक हमारी एक इÇपॉटȄट 
मीिंटग थी, मȅ उसमȂ गया था। यहा ंपर आपने िनणर्य लेकर यह कहा िक इस पर आप दोनȗ को 
िमलकर एक सॉÊयशून िनकालना चािहए। मȅ इसका Îवागत करता हंू, लेिकन जब दोनȗ को 
िमलकर िनणर्य लेना है, तो बार-बार सरकारी लोगȗ का उठकर तंग करना ...(Ëयवधान)... 
ये लोग बार-बार उठकर बोलने नहीं देते। ...(Ëयवधान)...आप देख लीिजए। इससे यह ज़ािहर होता 
है िक यह मĩतल बना है। ... ...(Ëयवधान)....क्यȗिक जो भी आता है  ... (Ëयवधान)...खत्म करो। 
इसीिलए मुझे एक शेर याद आया। वे आते हȅ मĩतल मȂ ...(Ëयवधान)...कुछ तो बोलो, कुछ तो 
समझो। ..(Ëयवधान)...लेिकन मȅ तुमसे ज्यादा अच्छा बोलता हंू। ...(Ëयवधान).. 
 
Ǜी मिƥकाजुर्न खरगे : आप बिैठए। ...(Ëयवधान)... 
 

''मĩतल मȂ आते हȅ वे लोग 
ख़जंर बदल-बदल के। 
या रब मȅ कहा ँसे लाऊं 

 सर बदल-बदल के।''                       ...(Ëयवधान)... 
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  महोदय, ये लोग ख़जंर बदल-बदल के आते हȅ। मेरा एक ही िसर है, िजसे ये लोग काटना 
चाहते हȅ, इसीिलए उनसे किहए िक डेमोकेर्सी मȂ एक ही िसर होता है, एक ही वोट होता है।  
...(Ëयवधान)..ये बार-बार उठकर  बोलते हȅ, इसिलए इसका कोई solution िनकािलए, हम सभी 
उसे सपोटर् करȂगे। ...(Ëयवधान)....यह जो बार-बार उठने की आदत है,..(Ëयवधान)..इसको बदं 
कीिजए, इस पर ज़रा रोक लगाइए। ...(Ëयवधान)..भाषण सुनने के िलए Ģोत्सािहत कीिजए। 
...(Ëयवधान)... 
 
MR. CHAIRMAN: Hon. Members, I must tell you, we have had many heated 
moments in the House. But I have been greatly touched when in my Chamber, except 
for a few, the leaders have been fully composed, believing in the culture. But for some 
of the hon. Members, I had to say this. Do I get the same mechanism in my Chamber 
which I get here? Your cordiality in my Chamber has been of a very amazing level.  
You know it. I can share with you my pain when I said so about Shri Sushil Kumar 
Gupta.  I have nothing against an individual.  But the idea is that we rise to that level. 
इसिलए वह ख़जंर मेरे िलए रिखए। I am only one-headed person.  ...(Interruptions)...  
 
Ģो. राम गोपाल यादव (उǄर Ģदेश) : महोदय,  आप ख़जंर मेरे िलए रखने की बात कह रहे हȅ। 
.....(Ëयवधान)... 
 
 MR. CHAIRMAN: This is your special knowledge.  
 
Ģो. राम गोपाल यादव : आप कह रहे हȅ िक वह ख़जंर मेरे िलए रिखए, तो आप उधर इशारा 
कीिजए, इधर मत कीिजए। ...(Ëयवधान)... 
 
Ǜी मिƥकाजुर्न खरगे : महोदय,     
 

'' मĩतल मȂ आते हȅ वे लोग 
ख़जंर बदल-बदल के। 
या रब मȅ कहा ँसे लाऊं 

 सर बदल-बदल के।''                          ...(Ëयवधान)... 
 

SHRI PIYUSH GOYAL: Sir, only a one-sentence response.   This is a classic case of 
the pot calling the kettle black. ...(Interruptions)...  
 
Ǜी सभापित : ऐसा है िक शेर का मुकाबला शेर से ही होना चािहए। ...(Ëयवधान)... 
 
Ǜीमती सीमा िǎवेदी (उǄर Ģदेश) : महोदय, मȅ कुछ कहना चाहती हंू। ...(Ëयवधान).. 
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Ǜी सभापित : सीमा िǎवेदी जी बोिलए। ...(Ëयवधान).. 
 
Ǜीमती सीमा िǎवेदी: सभापित महोदय, मिÊलकाजुर्न खरगे साहब बहुत सीिनयर सदÎय हȅ, 
इन्हȗने शायरी सुनाई है, इसिलए मȅ भी इस पर जवाब देना चाहती हंू।  
 

''वे कत्ल भी करते हȅ 
तो रहते हȅ गुमनाम, 

और हम आह भी भरते हȅ, 
 तो करते हȅ बदनाम। ''                   ...(Ëयवधान)... 

 
सभापित महोदय, अगर हम कहते हȅ िक वंशवाद हटाओ, तो इसमȂ कौन-सी बुरी बात है?  . . 
...(Ëयवधान).. 
 
Ǜी सभापित : यह शायरी नहीं है। ...(Ëयवधान)..डा. सुधाशुं ितर्वदेी, आप बोिलए।   
 
डा. सुधांशु ितर्वेदी (उǄर Ģदेश) : सर, उन्हȗने सर बदलने की बात कही है, तो  मȅ  कहना चाहंूगा 
िक ये चेहरे बदलते हȅI 

''सच ज़रा सा घटे या बढ़े 
तो सच सच न रहे। 

मगर झठू की तो कोई इंितहा नहीं। 
लाख चेहरे बदल कर आ जाते हȅ ये, 

मगर आईना कम-बĪत झठू बोलता ही नहीं।'' 
 
MR. CHAIRMAN: Dr. Sudhanshu has changed it. ...(Ëयवधान)....ज़रा सुन लीिजए। वे कह 
रहे हȅ,  
 

''चाहे सोने मȂ जड़ दो, चाहे चादँी मȂ जड़ दो 
आईना कभी झठू नहीं बोलता।'' 

 
Ǜी Ģमोद ितवारी (राजÎथान): सभापित महोदय, आपका बहुत-बहुत धन्यवाद िक आपने गुÃता 
जी को उदारतापूवर्क माफ़ कर िदया।    
 
Ǜी सुशील कुमार गुǔा (राÍटर्ीय राजधानी के्षतर्, िदÊली) : सभापित महोदय, आपके गुÎसे के िलए 
माफी ...(Ëयवधान).. 
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Ǜी Ģमोद ितवारी : पर मȅ चाहता हँू िक इस मटैर को कन्क्लडू करते हुए ...(Ëयवधान)... इसको 
छोिड़ए।  इसको कन्क्लडू करते हुए आप एक एन्क्वायरी किमटी गिठत कर दȂ िक इतने ढेर सारे 
टमाटर इनके पास आए कहा ँसे, क्यȗिक बाजार मȂ तो यह 240 रुपए िकलो मȂ भी नहीं िमल रहा है।  
सर, इसकी एक एन्क्वायरी जरूर हो जाए। ...(Ëयवधान)...  
 
SHRI PIYUSH GOYAL:  Sir...(Interruptions)... 
 
MR. CHAIRMAN:  The last one on the point.  
 
Ǜी पीयषू गोयल : सर, टमाटर की कीमतȂ तो कम होनी शुरू हुई थीं, पर सडनली एक युवराज 
आजादपुर मंडी मȂ पहँुचा, उसके बाद से तो पता नहीं टमाटर कहा ँगायब हो गया। ...(Ëयवधान)...  
 
SHRI K.C. VENUGOPAL(Rajasthan):  Sir, what is this?  This is the problem always. 
...(Interruptions)... 
 
MR. CHAIRMAN:  I will look into it.  ...(Interruptions)...  The hon. Law Minister.  
 
िविध और न्याय मंतर्ालय के राज्य मंतर्ी; संसदीय कायर् मंतर्ालय मȂ राज्य मंतर्ी; तथा 
संÎकृित मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अजुर्न राम मेघवाल) : सर, मुझे एक शेर याद आया। 
...(Ëयवधान)... सर, गािलब से िकसी ने पूछा, ...(Ëयवधान)... सर, गािलब से िकसी ने पूछा िक 
समÎया का समाधान क्यȗ नहीं हो रहा है, तो गािलब ने कहा,  
 
  "उĦ भर इस भलू मȂ जीते रहे गािलब,  
  धूल चेहरे पर थी और हम आईना ही पȗछते रहे।" 
 
इसिलए गड़बड़ हो रही है। ...(Ëयवधान)...  
 
Ǜी सभापित : ऑनरेबल िमिनÎटर, यह िडÎÃयटेूड है।  ...(Ëयवधान)... नहीं, नहीं, जब मȅने हाउस 
मȂ कहा, ...(Ëयवधान)... Please take your seat. ...(Interruptions)...  Let me tell you if the 
House is in order, when a Member rises to speak, we give a very good impression.  
And, let me tell you if we hear, for the rest of the day, every Member who rises with 
rapt attention, we will have wit, sarcasm and intellect fully exploited and a good 
message going outside.  Now, the hon. Leader of the Opposition.    
 
 Ǜी मिƥकाजुर्न खरगे: सर, रूिंलग पाटीर् के लोग, नेतागण, लीडर ऑफ िद हाउस खूब कोिशश 
कर रहे हȅ।  मोदी जी, 
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  "आप खूब कोिशश करो हमको िमƺी मȂ दबाने की,  
  लेिकन हम बार-बार उगते रहȂगे, क्यȗिक हम बीज हȅ।" 
 
...(Ëयवधान)...  
 
MR. CHAIRMAN:  I will come to you...(Interruptions)... 
 
डा. सुधांशु ितर्वेदी : सर, िमƺी मȂ दबाने की िजतनी कोिशश हुई, िपछले 20-25 सालȗ से लेकर 
50-60 सालȗ तक, ...(Ëयवधान)... सर, िमƺी मȂ दबाने की िजतनी कोिशश हुई, तो उसका 
पिरणाम क्या हुआ! 
 

"मȅ कहता हँू, मȅ बढ़ता हँू" 
यह अजे्ञय जी की किवता है। 

"मȅ उठता हँू, मȅ बढ़ता हँू, मȅ नभ की चोटी चढ़ता हँू 
कुचला जाऊं यिद धूली-सा, आँधी सा पुनः उमड़ता हँू।" 

 
MR. CHAIRMAN:  Shri Shaktisinh Gohil...(Interruptions)... Shaktisinhji, only sher so 
that the House does not plunge into disorder. ...(Interruptions)... 
 
Ǜी शिƪिंसह गोिहल: सर, मȅ िसफर्  शेर कहँूगा। ...(Ëयवधान)... कोई माहौल नहीं िबगड़ेगा, 
सुधरेगा। ...(Ëयवधान)... सर, मेरा शेर सुनने के बाद माहौल सुधरेगा, िबगड़ेगा नहीं। 
...(Ëयवधान)...  
 

"बहुत आसान है नशा िपला कर िकसी को िगराना, 
अरे, मज़ा तो तब है, जब िगरते हुए को सँभालो।" 

"काश! मेरे मुÊक मȂ ऐसी िफज़ा चले, 
िक मंिदर जले, तो रंज मुसलमा ँको हो 
और मिÎजद की आबरू पामाल न हो, 

उसकी िंचता मंिदर के िनगेहबान को रहे।" 
 

MR. CHAIRMAN:  Hon. Members, under proviso to Rule 23 ...(Interruptions)...   
 
SHRI K. VANLALVENA:  Hon. Chairman, Sir, I am from the State of Mizoram.  I am a 
tribal MP.  The hon. Home Minister said that   ...(Interruptions)... 
 

                   
Not recorded. 
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MR. CHAIRMAN:  Nothing will go on record. ...(Interruptions)... 
 
SHRI K. VANLALVENA:   
 
MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...  Sit down. 
...(Interruptions)...  Please, take your seat. ...(Interruptions)... 
 
MR. CHAIRMAN: Please take your seats.  ...(Interruptions)...  Nothing will go on 
record.  ...(Interruptions)... Please sit down.  ...(Interruptions)... 
 
SHRI K. VANLALVENA:  * 
 
SHRI DIGVIJAYA SINGH: * 
 
SHRI K.C. VENUGOPAL: * 
 
MR. CHAIRMAN: Please take your seat.  ...(Interruptions)...  Please take your seat. 
...(Interruptions)... Hon. Members... ...(Interruptions)...  Let me make it very 
clear... ...(Interruptions)... 
   
SHRI MALLIKARJUN KHARGE: Sir, it is not fair.  I request you to please allow him to 
speak. ...(Interruptions)...  He is a sufferer.  ...(Interruptions)...  Please allow him. 
MR. CHAIRMAN: Please take your seat.  ...(Interruptions)...  Hon. Members, it is a 
very sensitive matter.  ...(Interruptions)...  Listen to me.  ...(Interruptions)... Every 
Member of the House... ...(Interruptions)...   Please sit down.  ...(Interruptions)...  
Listen to me first. ...(Interruptions)... Hon. Members, I am saying something very 
significant.  ...(Interruptions)... Please listen to me.   ...(Interruptions)...  Please 
take your seat.  ...(Interruptions)... Every Member of this House, every Member of 
Parliament, is concerned with every inch of India.  We cannot have an impression 
generated that a Member of Parliament from Madhya Pradesh is not concerned with 
Rajasthan or a Member of Parliament from West Bengal is not concerned with 
Tripura.  We are all concerned.  Our concern is equally serious.  Therefore, if this 
august House will get into a situation that an hon. Member from a particular State or 
constituency is specially positioned, maybe for input, the concern is ours; it is 
everybody's concern.  ...(Interruptions)... 

                   
Not recorded. 
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MR. CHAIRMAN: Bills for introduction. The Chief Election Commissioner and Other 
Election Commissioners (Appointment, Conditions Of Service And Term of Office) 
Bill, 2023; Shri Arjun Ram Meghwal. 

 
 

GOVERNMENT BILLS 
 

The Chief Election Commissioner and other Election Commissioners (Appointment, 
Conditions of Service and Term of Office) Bill, 2023 

 
THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM 
MEGHWAL): Sir, I move for leave to introduce a Bill to regulate the appointment, 
conditions of service and term of office of the Chief Election Commissioner and other 
Election Commissioners, the procedure for transaction of business by the Election 
Commission and for matters connected therewith or incidental thereto. 
 
MR. CHAIRMAN: Notice has been given by Dr. John Brittas opposing the 
introduction of the Chief Election Commissioner and Other Election Commissioners 
(Appointment, Conditions of Service and Term of Office) Bill, 2023.  
...(Interruptions)... Are you moving?  ...(Interruptions)... Not moving!  
...(Interruptions)...   

The question is: 
 

 "That leave be granted to introduce a Bill to regulate the appointment, 
conditions of service and term of office of the Chief Election   Commissioner and other 
Election Commissioners, the procedure for transaction of business by the Election 
Commission and for matters connected therewith or incidental thereto." 

 
The motion was adopted. 

 
MR. CHAIRMAN: Shri Arjun Ram Meghwal to introduce the Bill. 
 
SHRI ARJUN RAM MEGHWAL: Sir, I introduce the Bill. 
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MR. CHAIRMAN: Shri Ashwini Vaishnaw to move for leave to introduce a Bill to 
consolidate and amend the law relating to Post Office in India and to provide for 
matters connected therewith or incidental thereto.  
 

The Post Office Bill, 2023 
 

THE MINISTER OF RAILWAYS; THE MINISTER OF COMMUNICATIONS; AND THE 
MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI ASHWINI 
VAISHNAW): Sir, I rise to move for leave to introduce a Bill to consolidate and amend 
the law relating to Post Office in India and to provide for matters connected therewith 
or incidental thereto.  
 

The question was put and the motion was adopted. 
 

MR. CHAIRMAN: Shri Ashwini Vaishnaw to introduce the Bill. 
 
SHRI ASHWINI VAISHNAW: Sir, I introduce the Bill. 
           
MR. CHAIRMAN:  Dr. Mansukh Mandaviya to move a Motion for consideration of the 
Pharmacy (Amendment) Bill, 2023.  ...(Interruptions)... Get there.  
...(Interruptions)...  What are you doing?  ...(Interruptions)...  Get down.  
...(Interruptions)...  No.  Go to your seat.  ...(Interruptions)...   
 

The Pharmacy (Amendment) Bill, 2023 
 

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF 
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA):  Sir, I move:  
 
"That the Bill further to amend the Pharmacy Act, 1948, as passed by Lok Sabha, be 
taken into consideration."   
  

The question was proposed. 
 

MR. CHAIRMAN: Motion moved.  There is one Amendment by Dr. V. Sivadasan for 
reference of Pharmacy (Amendment) Bill, 2023, as passed by Lok Sabha, to a Select 
Committee of Rajya Sabha. Dr. V. Sivadasan, are you moving your Amendment? 
...(Interruptions)...  Amendment not moved.  ...(Interruptions)...  The Motion for 
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consideration of the Pharmacy (Amendment) Bill, 2023 is now open for discussion.  I 
call upon Members whose names have been received for participation in the 
discussion.  Dr. Sasmit Patra.  ...(Interruptions)... 
 
DR. SASMIT PATRA (Odisha):  Sir, we support the Bill.   
 
MR. CHAIRMAN:  Shri Ayodhya Rami Reddy.  ...(Interruptions)... 
 
SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh):  Sir, we support the Bill.  
 
MR. CHAIRMAN: Shri G.K. Vasan. ...(Interruptions)...  Shri V. Vijayasai Reddy. 
...(Interruptions)...  Dr. M. Thambidurai.  ...(Interruptions)... Dr. Mansukh 
Mandaviya to reply to the debate.  ...(Interruptions)... 
 
डा. मनसुख मांडिवया : सर, मȅ यह िबल कÌमीर के युवाओं के िहत के िलए लाया 
हँू।...(Ëयवधान)... जब वहा ँआिर्टकल 370 हटा, उस वƪ वहा ँभारत सरकार का फामȃसी एक्ट 
लागू हुआ। ...(Ëयवधान)...   उस वƪ वहा ँजो फामार्िसÎट्स थे, उनको डीÇड फामार्िसÎट्स माना 
गया, लेिकन उनमȂ से कई लोग छूट गए थे। ...(Ëयवधान)... उनको िफर से शािमल करने के िलए 
एक साल का एक्सटȂशन मागँा गया है।...(Ëयवधान)... एक साल का एक्सटȂशन िमलने से उसको 
continue िकया जाएगा। ...(Ëयवधान)...  
 
MR. CHAIRMAN:  The question is: 

  
"That the Bill further to amend the Pharmacy Act, 1948, as passed by Lok Sabha, be 
taken into consideration."   

The motion was adopted. 
 

MR. CHAIRMAN:  We shall now take up Clause-by-Clause consideration of the Bill. 
   

Clause 2 was added to the Bill. 
Clause 1, the Enacting Formula and the Titles were added to the Bill.   

 
MR. CHAIRMAN:  Dr. Mansukh Mandaviya to move that the Bill be passed. 
   
DR. MANSUKH MANDAVIYA:  Sir, I move: 
                   That the Bill be passed. 
 

The question was put and the motion was adopted. 
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MR. CHAIRMAN:  The Repealing and Amending Bill, 2023.  Shri Arjun Ram Meghwal. 
...(Interruptions)...  Not being taken up.  ...(Interruptions)...  Go to your seats. 
...(Interruptions)...  Randeep Surjewala, this is not the conduct ...(Interruptions)...  
Venugopal ji,... ...(Interruptions)...  The House is adjourned to meet at 11.00 a.m. 
on Friday, the 11th August, 2023.   

The House then adjourned at thirty-five minutes past two of the clock till eleven of the 
clock on Friday, the 11th August, 2023. 
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